
IN THE CTRAL ADNINI3TRATIVE TRI!3UNAL 
CJTTACK BECHs aJTTACK. 

ORIGINAL APPLICATION NO, 534 OF 1995. 
cutak, this the 22nd of Septiber, 2000. 

aya Kurnar Biswal. 	 .... 	 Applicant. 

vrs. 

Union of India & Others. 	.... 	 RespOfld1te. 

R INSTI4JCTICNS 

whether ithe referred tothe rej.orters or not? \ 

whether it be circulat€d to all the B6)CheS of the 

ctral Mministrative Tribunal oL not? 

r) 
(G.NARASIMHM4) 	 (SOMNATH SCM) 
M 	BER(JUDI CIAL) 	 VI CE.CII ¶ANX 

\ 



CTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK B ECH:JTTA 

ORIGINAL APPLICATION NO. 534 OF 195 
i'EtäC]c this the 22nd day of september, 2000. 

CO RAM: 

THE HCNOURABLIE MR. SOMNATH SOM. VICE-CHAIRMAN 

AND 

THE }ONCU R3 L E MR. G. NARAS I MHAM, MEMB R (Ju DI CI AL). 

.Ajaya Kumar 3iswal e Aged about 34 years, 
son of Ratha I3iswal at present residing 
at Sailashree siteLprisers Industr&al 
Estate,cuttack-lO. 	 .., 	App'iCant. 

By legal practitiQner M/s.A.DeO,B.S,Tripathy.M.P,J.Ray,P.Panda, 
R.Rath,AdVOCateS. 

Versus. 

1. 	Union of India represented by its 
SeCretary,Depattreflt of PostSt 
Dak BhaWafl,MeW Delhi. 

2, 	chief postmaster General,orissa Circle, 
At/PO ;B Ibban eswa r DD t. KI rda1  

3. 	Sni0t superintendent of Post Offices, 
Q,ittaCk city DivisiOn, 
cuttack-l. 

... ReSpond en ts. 

By legs 1 practitioners Mr.A.I(,Bose.Seni or standing COUnsEl 

(C&tcal). 

0.. 



E 

MR.SOMNAI'H SOM, VICE..CHAIRMAN 

in this Original Applicetion,the applicant has prayed 

for a direction to the Respondents to regi1arise the services 

of the applicant in a Group 1) post caused on account of 

voluntary retirement of Purna Chandra ?harana in Mad)1patna 

Sub post Office or in any other post office within a stip.ilated 

period. 

We have heard learned counsel for the applicant and 

Mr. A. K.3ose, learned senior Standing Counsel (Central) appearing 

for the Respondents and have also perused the records. 

For the purpose of considering this Original Application 

it is not necessary to go into too many facts of this case. 

The admitted position is that the applicant has worked as night 

watchman in Madhupatna Sub post Office from 1.8,1987.Thereafter, 

according to the Respondents, he has worked as a part time 

contingent paid water carrier on monthly rerruneration basis in 

Madhupatha Sub post Office,Applicant has stated that he has 

worked long years from 1987 and therefore, his services should 

be reç.ilarised. 

Respondents in their counter have stated that beyond 

the first spell when he worked as nightwatchman for about one 

and half years, he has worked as contingent paid worker and as 

such his services can not be reilarised.For regularisation in 

Gr.D post ir the Postal Department,as per the circular of the 

DG of posts,there is a scale of priority which has been printed  

at page.98 of Swami's compilation of ED Agents (l99 edition) .i 
b 

this, part time casual labourers/placed at the lowest category 

after (l)nontest category; (2) ED erriployee ; and (3) CasUal labourers. 



In the circular dated 6-6...1988,gist of which has been printed 

at the same page,0c post.q h;e mentioned that because of the 

above prioriti&ation,a large nuer of ED employees ,casual 

labourers, full time or part time, hardly ever get any chance 

to get recPlarised against group D post.In consideration of 

that in the above circular it has been ordered that casual 

labourers whether full time or part time,who are willing to 

be appointed in ED vacanciesmay be given preference in the 

matt of recruitment to ED posts provided they fulfill all 

the conditions and have rut in the miniraim service of one year 

i.e. 240 days in a year. It has been submitted by the learned 

Senior standing Counsel that the status of the applicant is 

not even to that of a casual labour.He is only a contingent 

paid employee .But contingent nature of his employment relates 

only to the manner in which payment is made to him for his 

labour. Even such persons would be covered under the heading 

part time casual labourers. 

In view of the above, the Original ApplicatiOn is 

disposed of with a direction to the Respondent No.3 that in 

case the applicant applies for an ED post,under Res.No.3 and 

within the last date of receipt of apj.lication andhis 

application is complete in all respect and he is otherwise 

eligible to be considered for the post,then his case should 

be considerEd for appointment to such ED post alongwith 

others and he should be given preference in terms of the above 

circular of the Director General of posts dated 6.619 

In the result,with the observations and directions made 

above, the OA is disposed of. M.A. 555/2000 is also accordingly 

disps1 ofNo Costs. 
H, 

(SOMNTH SOZ' 

KNM/CM. 	~ MEMER(3UDICIkL) 	 VICECHAIRMAN 


